CENTRAL ELECTRICITY REGULATORY COMMISSION

NEW DELHI

Petition No. 40/MP/2019 along with IA No0.22/2021
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Record of Proceedings

Cases were called out for virtual hearing.

2. During the course of hearing, the learned counsel for the Petitioners advanced
detailed submissions in the matters by referring to his note of arguments. However,
due to paucity of time, the matter could not be heard further. Accordingly, the
Commission adjourned the hearing.

3. Matter is part-heard and shall be listed for submissions by the Petitioners and
the Respondents, during the next date of hearing for which separate notice will be
issued.

By order of the Commission

Sd/-
(T.D. Pant)
Joint Chief (Law)
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